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Title: * Discussion on the motion for consideration of the Prevention of Cruelty to Animals (Amendment) Bill, 2009
(Amendment of section 11 etc.) (Bill Withdrawn).

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Sir, I beg to move:

"That the Bill further to amend the Prevention of Cruelty to Animals Act, 1960, be taken into consideration."

India is a vast country with so many languages, so many castes and so many religions. Every community, every caste has
its own festivals and has its own culture. From times immemorial, in Goa, whenever there is a local feast, at about 3
o'clock in the afternoon, there will be a bull or a buffalo fight, followed by football game. Though Goa is a small State, it is
very famous for football. It is today one of the world tourist destinations. Much more than the population of the State, there
are the visitors. Our population is about 15 lakhs; about 24 or 25 lakh people visit Goa every year.

Till four years back, there used to be rampant bullfights. Goa is 70 per cent urbanized, and in the vicinity of any town
all the villages are urbanized. Say, 20 years back, every household had cattle. Whenever they took cattle for grazing, there
the males used to fight and children and all others used to witness. Today, people do not know; if you see children in the
cities, some of them do not know even what a male buffalo is. It is because, there are no bullock carts; there are no
ploughs. Agriculture is mechanized; you see tractors. So, people today have not seen a bull fight which they used to see in
the fields. That is the reason why lovers of animals, who rear these animals, want to establish the champion bull or the
champion buffalo. That is the reason why they conduct the bullfights. Till four years back, bullfights and buffalo fights used
to be very rampant; till somebody, some citizens, who are so-called lovers of animals, filed a PIL in the court. Based on the
Cruelty to Animals Act, 1960, the court gave a verdict that bullfights or buffalo fights have to be stopped. Not that they
have been stopped; even now you go in the villages; earlier they used to do it openly at 3 o'clock or four o'clock; today they
have them at 7 o'clock in the morning or at 6 o'clock in the morning. Suddenly people come to know that there is a
bullfight; you will see two thousand or three thousand people there. They gather to see the bullfight. Then finally for all
these things that are done clandestinely, let us not forget that we have to grease somebody's palm. Some authority you
have to catch hold; then it is nothing.

Actually as I said earlier, the people who rear these animals, care more these animals than their own children and
family members. Now we say this fight is a cruelty to animals. Buffalo and bulls that are tied to a cart, is it not a cruelty?
Buffaloes and bulls that are tied to a plough and whole day, morning and evening, they are used to plough the fields; is that
not cruelty? If you go to see after all that, they are not even fed properly.

If you see these bulls and buffaloes that are reared and taken for a fight, they are fed so well. Everyday in the
morning, two or three people take them for a walk and make them run. Then what is it? It is not a fight; actually it is only
butting. They bang their heads. I am not very fond of this. I also come from the coastal belt. People in the coastal belt love
this fight. In my lifetime I have never heard a buffalo or a bull having died when they are fighting.

We call it a sport. That is how it was going on. Now it has been stopped. Let us see human beings. Three years back, when
Dempo was playing against Mohun Bagan in Bangalore, Barreto scored both the goals; after scoring the second goal he
dashed against the goalkeeper, and he died on the spot. So many humans, young players, are injured on the playing field.

You see boxing. After the fight is over, many a time they are disfigured. You cannot recognize them. You see kickboxing.
You see wrestling. You see Karate and WWF. People know that these are dangerous. Yet, people compete. Parents allow
their children because they want to establish who the champion is.

Let us see the animal kingdom. We have heard of the word 'lone elephant'. What is the meaning of 'lone elephant'?
In animal kingdom, you have a leader of every herd, a small group; in the ward he is the in-charge. How is it established? It
is not from his looks; it is not established on his height, on his colour. It is established on his strength. He who wins
becomes the head of the herd. He protects the herd. What is the Charles Darwin's theory? Struggle for existence and
survival of the fittest! The teachers in those days used to give the examples of dogs in August. Many male dogs go after
female dogs. Who procreates finally? It is the one who is the strongest. So, you get the progeny of the one who is the
strongest. The same is the case with elephants. The head of the herd is the one who procreates. When a newcomer
comes, who is as strong or stronger than the current one, when he is defeated he runs away from the herd destroying
everything that comes on his way. That is the reason they say that he is as dangerous as a lone elephant.

The same is the case with tigers. The same is the case with other animals. So, why should we think that just butting



or bullfighting is cruelty to animals? In fact, in my Bill I have mentioned that when the fight goes on, if there is blood 0ozing
out — because after all they got horns — the fight should be stopped. There should be a veterinary doctor. In addition, they
should take the permission of the District authority.

In the case of animals they cannot go themselves and fight to see who the champion is. The animals have to be taken by
the owner. That is the reason why I would request my hon. colleagues that this particular amendment should be made
allowing them to fight as part of the sport. In fact, it is an honour for bulls and buffalos that they are being equated with
humans. We are trying to establish who is the champions amongst them. It is not a dishonour and it is not a cruelty. In
fact, if this is allowed in Goa — I have already said that it should be like a football arena, there should be a small place
because many a time, when these youngsters fight, they go very close. In butting whichever animal loses, he runs away;
and when he runs away, he goes helter-skelter. Anyone who is on the way can be destroyed. That is why there should be
arena so that in a particular direction they can run up.

So, my dear colleagues, I seek your support that this is not a cruelty. On the other hand it is a part of sport where a
champion bull can be established. He can be taken from one part to the other. Sometimes we see that just by a touch, it
runs away. While the people come in hundreds to see the fight, it does not remain even for one or two minutes. But then,
when you have two bulls who are partly champions here and there, you can be sure that this fight would remain for half-an-
hour, for one hour like boxing.

The other day I saw one photograph in Assam of two buffalos fighting each other. There somebody asked me: "When it can
happen here, why is it not happening in Goa?" I told him that because somebody had gone to court and that is why it has
stopped in Goa.

Therefore, I want to sort of drive at in the minds of the animal lovers who say that it is cruelty. It is not a cruelty. I only
hope, the same thing will ignite a little love in their heart; they have the same love for humans who live like animals. Saying
this, I would request my colleagues to support this Bill so that whatever is done clandestinely, is done openly in love of
sports.

SHRI TATHAGATA SATPATHY (DHENKANAL): The same thing should happen in the elections also. Let all the candidates
have a fight. Whosoever wins, should be declared elected...(Interruptions)

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Prevention of Cruelty to Animals Act, 1960, be taken into consideration."
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SHRI FRANCISCO COSME SARDINHA : Everybody has animals side by side. Even now if we go to some villages, we can
see that. It is not that they do not love. They live together.



MR. CHAIRMAN : You had put your point very beautifully. Now, he is expressing his own views.
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Mr. Sardinha has been very eloquent in pleading for the case of bullfighting in Goa. Actually, it is not just bullfighting. There
is gambling and there is betting also that goes on with bullfighting. So, when the hon. Member is pleading for bullfighting, I
hope he is not pleading for gambling and betting also. You cannot separate the two. Gambling, betting and bullfighting are
parts of the same package.
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My second objection to Mr. Sardinha's argument is this. He has said, "You allow bullfighting but bring veterinary doctors,
bring the District Magistrate". He did not say, "Allow bullfighting in front of hospitals". The fact that veterinary doctors
would be present means that he accepts the fact that animals will be hurt as part of the bullfighting. I would not say it is a
bull-headed argument but I would say it is not a right argument to give. If we accept the fact that bullfighting should be
allowed under certain conditions, which the hon. Member has said, it means that he is accepting that bullfighting is a risky
proposition.

Bullfighting has a long history, not only in Goa but in Tamil Nadu and all over the world. We have found that sometimes
bullfighting also leads to human fighting. The passion and the excitement that the bullfighting generates lead to a lot of
human fighting as well. The fact that the hon. Member himself is accepting that bullfighting could be risky is another reason
why this Bill should not be accepted.

There is a legislative history to this. Mr. Sardinha and his friends - I am not saying Mr. Sardinha himself but people like him
- approached the High Court. The High Court gave a decision. They went to the Supreme Court. The Supreme Court also
rejected their petition and upheld the decision of the High Court. The decision of the High Court was clear and categorical.

It was, if I recall right, given in the year 1996. The appeal in the Supreme Court was dismissed on the 27th of January,
1997.

The High Court had given a large number of reasons which the hon. Member is fully aware of. I do not want to take the
time of the hon. House but what the High Court said was that there is ample evidence to show that there is cruelty to
animals because human beings delight in cruelty to other. Not Mr. Sardinha, who is a very dignified gentleman but people in

general when they get into a situation where fights are taking place, passions are aroused, it is very difficult to control the
human behaviour. So, the judgement of the High Court was clear and categorical. The Supreme Court dismissed the Special
Leave Petition and basically the High Court said that there is a violation of this 1960 Act. I want to give a little bit of
legislative history to this Act, which I do not think many Members would be aware of.

When the Rajya Sabha was constituted, Shri Hukmadeo Narayan Yadav mentioned to Dr. Ambedkar, one of the founding
fathers of our Constitution and the principal architect of our Constitution and there were many others — Jawaharlal Nehru,
Sardar Patel, Maulana Azad, Rajendra Prasad, all of them said that we must have in the House of the Elders, the Rajya
Sabha, the provision to have nominated Members so that people who are distinguished in different walks of life come as
Members, who do not belong to any political party and who can bring independent professional expertise.

One of the first nominated Members to the Rajya Sabha was a very distinguished lady called Rukmini Devi Arundale, who
today is a forgotten name but Rukmini Devi was a person who revolutionised Bharat Natyam dance in this country. Rukmini
Devi was the lady who Mr. Morarji Desai wanted to make the President of India when the Janata Party was in power.

Rukmini Devi gave a speech in the Rajya Sabha. I forgot the exact date. I think, it was in 1955 or 1956. She gave a speech
on animal cruelty. The Prime Minister of India heard that speech. He was in tears. He went up to Rukmini Devi and
congratulated her and the result of that speech of Rukmini Devi was the constitution of the Animal Welfare Board and this
Act, the Prevention of Cruelty to Animals. This must be one of the few Acts in India, which is a result of the intervention of
a nominated Member of the Rajya Sabha. It had got a long history, I recounted this history —wmsft-asft a3t sfersrr ot sft g
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impressed by his colourful way of dressing and speaking and when he sits on the Chair on which you are sitting, he is very
magnificent in his loud, moving voice. I think he is profoundly mistaken in bringing this Bill. I not only have to ask him to
withdraw this Bill but I have to actually take the painful step of opposing this Bill. I am conscious of local tradition. I am
conscious that there are parts of India where bull fighting has been long accepted as part of tradition. wsfi-osft gfSerer 3 sft
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SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Recently, Goa Assembly has passed this Bill unanimously because



Goa Assembly feels both Opposition and the Treasury that it is in the interest of the State and it is in the interest of the
people of the State.

No doubt, I do not beg to disagree with the apprehensions of the hon. Minister. In any fight, there is always betting openly
or clandestinely. Let us see big sports like cricket and football. Forget about betting, there has been match fixing. Do we
stop these games? Forget about betting. Nobody knows about betting. They are doing betting openly. No doubt, when the
so called lovers of animals went to court, it continued for some time till last three to four years. Now the authorities go
after them and they have to do it clandestinely or, as I said, by greasing somebody's palms. It is not that it has completely
stopped. That is why, they brought that Bill in the House. But this being a central Act, it is pending with the Governor for
his consent. That is why, I thought of moving it here. The courts do not make laws. The case lost in the High Court because
the High Court interpreted the existing law, namely, Cruelty Act of 1960. They went to the Supreme Court. Again based on
the existing Act, it has been thrown out. It is not that the court has made law.

Coming to what the great Rukmani Devi said, I am sure she must have been an intellectual but not a sportswoman, in any
sports, leave alone little injury one can even die. I am a sportsman. I am an athlete. For example, in the 800 metres event,
after the first round one can just trip and fall down and one can even die. When there is a fight, they are not kissing each
other. Since it is a fight, some damage can take place. That is the reason why I have proposed that a veterinary doctor
should be there. When they are butting and when their two heads bang against each other, if a little blood oozes out, the
fight should be stopped. So, I would only request the hon. Minister that some change should be brought in the total Act
which is there. As I said, Goa people are the lovers of animals and they do feed them. I would request for one day —
though it is illegal — the hon. Minister to come and see it. He will be shocked that they love them so much. I also hail from
the country side. A man from the city will not know this. One of my friends from the Opposition was saying that instead of
talking about all these, one should talk about animal slaughter and taking the female buffalos and all that. But in these
fights it is the male counterparts who always take part. Till now a sport like boxing has not been stopped. In fact, parents
even take their children to learn boxing to become good boxer. In the interest of my State only I would like to request the
hon. Minister, if he is not willing to consider this Bill then he may think of modifying the Act to maintain what we call the
parampara. This is nothing new. This was invoked only because it went through the court, the court had to justify this. The
court cannot say that it should be allowed. But our Parliament, or an Assembly can make precautionary provisions and say
that this can be allowed. My friends here suggested for a comprehensive Bill in this regard, but till the time a
comprehensive Bill in this regard is brought in, the people who are doing it now would have to do it illegally. That is the
reason. I am in favour of a comprehensive Bill. Let somebody study this particular thing and may be allowed, so that we do
not allow such things to go on illegally and do something legally.

MR. CHAIRMAN : The hon. Minister has gone to the extent of opposing it. Will you kindly withdraw the Bill?

SHRI JAIRAM RAMESH: Sir, with due respect to my friend, Shri Sardinha, he has mentioned that the Goa Assembly has
passed a unanimous resolution in this regard. But there are bigger and more serious issues involved. There are issues of
coastal zone management; there are issues of illegal mining; there are issues of tourists coming and leading to crimes in
Goa. My request is that my friends from Goa should worry about those issues and not about bull fighting.

MR. CHAIRMAN: Are you withdrawing Mr. Sardinha?

SHRI FRANCISCO COSME SARDINHA : Sir, before I withdraw my Bill, I would like to partly agree with the hon. Minister.
But for all those difficult things to be set right it would take a little time for him to agree to pass this. However, if he does
not agree then I have to withdraw.

Sir, I beg to move for leave to withdraw the Bill further to amend the Prevention of Cruelty to Animals Act, 1960.

MR. CHAIRMAN: The question is:

"That leave be granted to withdraw the Bill further to amend the Prevention of Cruelty to Animals Act, 1960."

The motion was adopted.

SHRI FRANCISCO COSME SARDINHA : Sir, I withdraw the Bill.






